Strike by Junior

[Shri B, Shankaranand]

I do not know if Mr Ramavatar
Shastri is speaking on behalf of the
doctors. I do not think that the doc-
tors are  rejoicing in this matter.
But I would say that they are very
much worried. They are very anxious
to attend to the patients. If it is not
so, then the hon. Member can make
allegation in this House. The allega-
tion that he is making that the Gov-
ernment is throwing dust in the eyes
of the public by talking and in-
arming them  through mass
media is not correct. The Gov-
ernment is here to take care of those
suffering public. We have to make
our arrangements to see that  the
patients do get necessary care in the
hospitals and for that the hon. Mem-
ber cannot say that we are arrogant
in this matter and we are suppres-
sing the strike. What he said was
that the strike was getting support
Irom the All India Medical Associa-
tion. Sir, the hon. Member does
not know that the All India Medical
Association is not in support of the
strike. What he has read in the news
paper regarding the strike is not that
of the AIll India Medical Association,
but it is something else, may be the
Delhi Medical Association. I do not
know.

SHRI RAMAVATAR  SfHASTRI:
That is a part of the All India Medi-
cal Association.

SHRI B. SHANKARANAND:
Mr £*haKtri, do you know that
during the strike, the All India Medi-
cal Institute resident doctors strike,
the representatives of the All India
M:dical Association came to me and
faid that they were not in support of
that strike. This is for your informa-
tion and for the information of the
House. Now, if at all anybody sup-
ports this strike, Sir, J do not want
to say anything but that will not
bo in the interests of the suffering
public. If somebody wants to get
somethin*?  from  the Government
by pointing the fingers at the deaths
occurring during the strike in  the
hospital, I do not think that they are
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entitled to get anything from the

Government. [ only suggest that the

doctors should call off the strike and

can come to me for discussion. I am

willing to consider their demands.

MR. DEPUTY-SPEAKER: Now,
personal explanation by Shri Jyotir-
moy Bosu. The hon. Member is not
present.

13.29 hrs
MATTERS UNDER RULE 377

(1) Reported manufacturing Tele-

phone Service in certain towns
in Madhya Pradesh.
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(11) Reported late running of

Nilachal super fast train.

SHRI BRAJAMOHAN MOHANTY
(Puri):  Air.  Deputy-Speaker. Sir,
under Rule 377, I wish to highlight
the following:

The Nilachal Super Fact Train
is running since 1-4-1980 between
Delhi and Puri touching almost all
places of pilgrim centres of Northern
India. The train has linked Orissa
with national capital but it is
amazingly observed most of the days,
the train runs late for hour® and
water supply, while through Bihar and
U.P., is inadequate. The train need*
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a dining car. Food supply is not
(satisfactory. A Chair-car coach is
Aurgently needed to be attached to
this train for the convenience of the
passengers who cannot afford first
class travel. The Railway Ministry
is urged upon to remove these in-
adequacies in the said train.

(iii) Reported token strike bv Delhi
University Karamcharis
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(iv) Need for immediate supply of

Cement in Barmer district of
Rajasthan
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(V) Protection to Indian fishermen
FROM POACHING FOREIGN VESSELS

SHRI K. T. KOSALRAM (Tiru-
chendur): Mr. Deputy-Speaker, Sir,
for one lakh fishermen living on the
Gulf of Mannar coast in Tirunelvsli
district, Ramnad and Kanyakumari
districts of Tamil Nadu setting sail
to cash the fish is like going to war.
The foreign poaching vessels in this
area rough them up and seize their
nets together with the catch and at
times ewn sink their boats-. It 1is
not uncommon that their catamarans
are riven into two by these mechanis-
ed boats. It has become a normal
feature that Sri Lanka navy men sud-
denly appear on tbe scene, order the,
fishermen to follow them and once
they are within Sri Lanka waters,
they board the vessels and loot the
catch. in one month alone, Sri Lanka
navy men had seized sixty-four of
their boats.

The Deputy Director of Fisheries
of Tamil Nadu has recently announ-
ced the capture of One Taiwanese
fishing trawler with variety of fish
valued at about Rs. 70,000. The cap-
tain of this trawler has stated that
35000 fishing trawlers arc in Indian
waters for two to three months at
a stretch. In this period they transfer



